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New Delhi, this 8th day of April, 1°
Hon'ble Shri B.K. Singh, Member (A)
Hon'ble Dr. A.Vedavalii, Member(d)
Shri Jcginder Singh
C4D/54-B, JanakpuT, New Delhi-110 058 © .. Applicant
Vs, |
Union of India, through

1. Socretary
Min. of Defence, New Delhi

2. Enginaér—in—thief

Army Hgrs., Kashmir House
New Delhi . .. Respondents

ORDER (oral)

————

Shri B.K. Singh

In spite bF repsated opportunities having
becn granted, the applicant could not be contacted
by his counscl. It is cleer that the applicant -
is not.intercsted in pursuing the cass in the
Tribunal. Therefore, this application is dismis-ed
in default and for nen—pfasscuticn. : /32

(br. A. ugéavalli) - (BYK. 5ingh)
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